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¢heck is exerciged about its dis-
posa] after the metal has been
pold by importers, The Director
of Industries, Bombay, admitted
that this was a serious loophole
and that it was possible for small
scale units which have no melun;
or rolling arrangements......

J wanted to know whether, in view
of this difference in the price as stat-
ed by the Tariff Commission, the
Government contemplates modifying
the Non-ferrous Metals Control Order
#0 that we can exercise rigid con-
trola?

Shri Manubhai S8hah: While the
Tariff Commission might have been
making these observations, we in the
Government have already stipulated
during the last 18 months—that Order
is now complete—that every small-
mcale or medium-scale or large-scale
unit gets non-ferrous metal imported
by the importers upto 40 per cent and
uixty per cent are allowed to the
mectual users at prices which vary bet-
ween 35 to 6 per cent from the land-
#d cost of the metal. These observa-
tions have been acted upon and suit-
able action had been taken even be-
fore the report was presented.

Mr. Deputy-Speaker: The question
i

“That the Bill be passed.”
The motion wag adopted,
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Mr. Deputy-Speaker: We shall
take up the discussion regarding the
price of sugar,
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Shri V. P. Nayar (Quilon): May ¥
make a submission I think this sub-
ject is very important. In fact the
problem about sugar arose in another
connection and the Speaker suggested
that there may be discussion. I cam
quite understand the difficulty of my
hon. friends. To initiate a discussiom



¥6)3 Business of the Honise DECEMBER 19, 1640 Business of the Howse  siog

{Shri V. P. Nayar ]

enormous details will have to be
studied. The other discussion iz also
equally important. The hon. Member
who has to move it may not be ready.
8o, I would suggest that, as there is
no other business apart from these
two, the House may adjourn for an
hour or two. ‘

14 e

Mr. Deputy-Speaker: Why can't
we take this up now? In the first ins-
tance I had thought that the question
of sugar prices and other matters that
are now sought to be discussed here
require no special preparation because
we are raising those questions here
every day and hon. Mentbers Ynust
be ready with all the details. b
thought that they could begin the dis-
cussion any time they were asked to
do 80. There ought not to have been
any -difficulty. But, if there is any
objection I would not ingist on it. It
the hon. Members who wanted to dis-
cuss these things are not ready for it,
because this item is not on the Agenda
I cannot force it on them; I will not
take it up.

Shri 8. M, Banerjee (Kanpur): For
two hours this debate can continue.

Mr. Deputy-Speaker: What do hon.
Members want? Shri Khushwaqt Rai
said that this should not be taken up
Just now. Is that the desire of the
hon. Members?

Shri Rane {Buldana): I am afraid,
Sir, ther2 may not be any other time
qvailable.

Mr. Deputy-Speaker: The fear of
the Government is that there may not
be any other time available. 1f it is
the desire of the House that it should
not be taken up now I would not take
it up against the wishes of the hon.
Members. The next thing is the
gmotion regarding the Report of the
2y Commission. Is the Mover ready?

Buri N Meton
(Mukandapuram): [ am very sotty.
Sir, ....

Shri B. K. Gatkwad (Naaik): It'is
put down for 4.0 P.M.

14.62 hrs.

{MR. Speaker in the Chair]

Mr, Speaker: Can we not go ot
with the sugar matfer now?

The Deputy Minister of Food amd
Agriculture (Shri A. M. Thomas):
Yes, Sir,

Mr. Speaker: Hon. Members were
ready to go on with it today. ‘Weé
have still two hours. Let us flnish if:

Shri V. P. Nayar: The difficulty is
that hon. Members would not be pre<
pared on the subject you indicated
Hon. Members would have prepared
on the Bill and the Ordinance, ‘but
you indicated a different subject. ° ‘

Mr. SBpeaker: As a mafter of fact,
they wanted to take away all the
time on sugar, sugar prices, sugar-
cane and so on. I prevented them
from doing so and suggested that
they could have a discussion at some
other time. Let us start this now. I
am not going to adjourn the House
If hon. Members do not want to take
up the sugar discussion let us start
with the Report of the Pay Commis-
sion.

8hri Nagi Reddy (Ananivpur): If
the Report of the Pay Commission is
taken up now, hon. Members wWho
wanted to take part in the discussion
are not here because it was put dows
for 4.0 p.m.

Mr, S8peaker: They wanted some
more time for that discussion. We
have more time now, lst us start it,

Shri Nagi Reddy: The diffculty is
that those hon. Members who wand o
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participate in the discussion are not
present DOW.

Mr. Speaker: All right; jet wus
sart with the discussion an™" sugar.
Shri Khushwaqt Rai may move his
motion. I will give 18 minutes to
each hon. Member.'

14:63 hrs,

MOTION RE: PRICE OF SUGAR-
CANE AND SUGAR

shri Khushwagt Ral (Kheri): 8lr,
I beg to move:

‘“That the question of increase
in the price of sugarcane and
sugar be taken into considera-
tion.”
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Mr. Speaker: I will call Shri Braj
Raj 6ingh next.

Shri 8. M., Banerjee (Kanpur): I
my be given ten minutes.

Mr. Speaker: I will do 80. Let us
sée. Who are all the hon. Members
who want to take part in this discus-
sion? Shri Khushwaqt Rai, Shri
Vajpayee, Shri Braj Raj Singh, Shri
Mohan Swarup, Shri S. M. Banerjee,
8hri Sarju Pandey, Shri Supakar, Ch.
Ranbir Singh, Shri Jhunjhunwala,
Shri Subbiah Ambalam, Shri Mani-
yitigadan and Bhri Ramji Verma.

-Am Hom. Member: Enough for two

cane and Sugar
The Deputy Minister of Food and
Agricultare (Shri A. M. Thomas):
What is the time allotted for this?

Mr. Speaker: 10 to 15 minutes for
each hon. Member. The total time
allotted is 23 hours. We are starting
at 2.00, we will finish at 430. The
other motion will be be taken up at
4.30 instead of at 4.00.

The Minister of Revenue and Ctvil
Expenditure (Dr. B. Gopala Reddi):
I thought it was at ¢.00.

Mr. Speaker: True, but what is the
good of keeping both half-finished? I
will allow 2§ hours for this and start
the other motion at 4.30.

Shri 8. M, Banerjse: Should we
continue up to 6'30 today?

8hri Speaker: The original plan
was to sit till 6.00, If the motion on
the Report of the Pay Commission is
not finished it will stand over.
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